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This is an application seeking 

the review of order dt. 13th September,1991 

passed by this Tribunal in O.A.663/90. 

2. 	 diittedly the applicant had to 

appear in five papers in the Pert-I exam!-

nation. It is also not in dispute that a 

candidate who appeared for the said exam!-

nation was not only required to pass in 

all the five papers but he was also required 

to obtain an aggregate of 45%. It is also 

not in dispute that the applicant passed 

in five papers but he failed to achieve 

the aggregate of 45%; he secured 1+4.4% 
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in. aggregate. This fact has been noticed by the 

Tribunal and therefore this consideration was 

the predominant one which resulted in the dismissal 

of this O.A. The argument advanced before us is 

that the Tribunal committed an error gpparent 

on the face of the record as it failed to 

take into account a circular dt. 12th IVhrch,1990 

which was brought to its notice. This is not 

correct. The Tribunal has noticed the circular. 

The Tribunal has re,jected the argument of the 

applicant that by means of this circular there 

was a relaxation in (the condition that a 

candidate should secure 45 1% marks in aggregate. 

It has taken the view that the circular was 

issued because there was a change in the syllabus 

insofar as the paper. of Advanced Accountancy which 

form part of syllabusS part-I examination had been 

shifted to Fart-Il examination. With the result 

that a candidate was required to appear only in 

five papers at the part-I examination. 

W,e have gQne through the circular 
are 

ourselves and we/also 	satisfied that its 

purpose was not to relax the condition that 

a candidate must obtain a minimum of 45% marks 

in aggregate. 

There is no substance in this 

application. The review petition is rejected. 
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